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Mr. Chairman: I think the hom.
Member will continue next time,

1530 hrs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

NINETY-EIGHTH REPORT

Shri M. L. Jadhav (Malegaon): I

beg to move:

“That this House agrees with the
Ninety-eighth Report of the Com-
mittee on Private Megbers' Bills
and Resclutions presented to the
House on the 16th November, 1888."
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Mr. Chairman: The question is:

“That this House agrees with the
Ninety-eighth Report of the Com-
mittee on Private Members’ Bills
and Resolutions presented to the
House on the 16th November, 1966."

The motion was adopted.

15.30% hrs,
PERSONEL LIBERTIES (RESTORA.
TION) BILL*
=t Twaw feg ( FOAr ) o
gamifa #gew, & gqwAw fawdix
(w=rom) fasr o &3 A gaa
ARATE |
Mr. Chairman: The question is:
“That leave be granted to intro-
duce a Bill further to amend the

Indian Telgeraph Act, 1885 and the
Indian Post Office Act, 1898."

The motion was adopted.

ot Tmqre fag : & @ 4w
FAWEFETE |

15.31 hrs.

CATTLE SLAUGHTER PROHIBI-
) TION BILL*

t e W (Fori)
% gequt W o Sfwe s aeed
qq a9 fg fadas dw @ €
et AT g |

Mr. Chairman: The question is:....

Shri Radhelal Vyas (Ujjain): Can
it be introduced here in this House?
The opinion of the Attorney-General
was given in this very House that

KARTIKA 27, 1888 (SAKA)
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such a Bill could not be introduced im
the Lok Sabha and could not be pass-
ed. Since the Law Minister is here,
you can take his opinion also,

=t seTeiT W ag A™E A
grm, aer A1 @R wWe ww
g faar

Shri Raghunath Singh (Varanasi):
At this stage we do not oppose it Still
there is opportunity for the Law Min-
ister to explain, because this is the
tradition of our House that at the
stage of introduction, we do not op-
pose it.

The Minister of Law (Shrl G. 5.
Pathak): Ordinarily we do not
oppose a motion for introduction of
a Bill, but here the question is one
of competence of Parliament, This
is g matter which refers to List No.
2, and the State alone can legislate
on this subject. Therefore, this ques-

tion could be raieq here. At  this
stage. ...
Shri Raghunath Singh: Then,

how was this allowed for introduc-
tion? Your Ministry has not object-
ed to it.

Shri G. S. Pathak: This is the first

time when an objection can be taken.

Shri Raghunath Singh: It cannot
come on the Order Paper then.

Shri G. S. Pathak: This Bill can-
not be introduced here, and leave
should not be granted, because Par-
liament is not competent to legislate
on this subject.

Shri Raghunath Singh: In this res-
pect 1 have to make a submission.
It is only when the Speaker and the
Lok Sabha Secretariat find that p Bill
is in order and canp be introduced, it
is allowed. If the Bill is not proper,
then they write to us saying that It is
not proper, and it cannot be ntro-
duced. The Lok Sabha Secretariat
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